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Order of the Tribuna' 

Let the alleged contemner No.3-Sri 

S.R.Paul, Regional Manager(East),Centeen 

Stores Department, Narengi,. Guwahati 

appear before this Tribunal on 29.5.98. 

List on 29.5.98 for further orders. 

Me 4-al'_ir~rnan 

C 	
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Mr S.Ali,iearned counsel for the 
alleged contemner prays for two weeks 
time because the contemner is out of 

station. Prayer allowed. 

List on 15.6.98 for further orders. 

Member 	 Vice-C airman 
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•18-.6-98 	.Heard Mr.S.Mi, learned 

ffl . By our prev±oustordet-dated 26-5-98 

7 we directed the Regional Manager, Cantee 
Sotes Departmezt, Mr.SR.Paul to 

appear before this Tribunal. Mr.S.R. 
Paul is present before this Tribunal. 

t-'ay Mr.S.MiSr.cac.s.C.subjts 
that steps have already been taken 
for payment. But require aornet1me., 

ti 
Accordingly, Mr.S.Ali prays for 39weeks r 
time. Prayer is allowed. 

Member, 	 ViceChairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : 

GUWAHATI BENCH:GUWAHATI 

CONTEMPT PET IT ION NO. 2_ OF 1995. 

in O.A. No.  268 of 1996 

fl: - 

flL]iflLMATTER_ 0L: 

	

• 	A Petition under Section 17 of the 

Central Administrative Tribunal Act, 

1985 praying fr punishment Of the 

Contemner for non—compliance of 

	

• 	judgment & Order dated 10th June 

	

• 	1997, passed by this HOn'blelribunài 

- AND - 

IN THEMATTER OF 

ShriNomal Chandra Des & 55 Others 

—Versus- 

Union of India & Others. 

0 

- AND - 

IN THE MATTER O1 

3190 Nomal Chandra Des , Peon, 

°ffice Of the Area Manager, 

Canteen Store Department, 

p4 0 r1cLJ.c2L 	 C.S.D. Depot Army Supply Depot Road, 

p • O •  - Dimapur, Nagaland. 

•PETITIONER.. 

(Contd.) 

) 



I 
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• Versus - 

Shri Ajit Kumar 

Secretary of Defence, 

Government of India, 

New Delhi 

wL 
Major Jagd ish Chander , AVSm, VSm 

General Manager, 

Canteen Store Department, 

Ade].phi 119, M.K. Road, 

Mumbaj - 400 020 

SriS..R. Paul 

egiOnal Manager (East) 

Canteen Store Department, 	
•00 

P.O. Satgaon, Narangi, 

Guwahati 

Sri J N Kar, 

Area Manager, Canteen Store Department, 

Area Depot, Army Supply Depot Road, 

p,0.. Dimapur, Nagaland 

Respondents! 
Contemners.. 

The humble petition of the 

above named petitioner : 

MOST RESPECTFULLY SHEW ETH: 

1) 	 That your applicant and 55 Others have 
CL 

filed the 0 riginal Application No, 268196 before tka  

this HOn'b].e AYLIgh 2 Tribunal praying for payment of 

Addithona]. House Rent Allowance k Ten Percent  

(Contd.) 
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lincence fee of Rs. lo% of monthly pay with *ft effect 

from 17-87 or from the actual date of posting in 

Nagaland . You r  applicant are entitled to get Rs 10% 

compenstiOn in hew of rent free accommodation • for 

which the petitioner & 55 Others are legally entitled 

That the Hon'ble Tribunal after hearing on 

both sides was pleased to pass the judgment & Order 

dated 10- 6_97 directing the Resp0ndents/cOfltemflers to 

pay the Additional House Rent Allowance Rs. 10% (Rupees 

Ten Percent) to the applicants of the Original Application 

NO. 268 of 1996 as early as possible at any rate within 

a period of 3 (three) months from the date Of  receipt  of 

the Order, 

Annexure- I is the photocopy of the HOn'ble 

Central Administrative Tribunal's Judgment in 

O.A. No, 268 of 1996, 

That your petition begs to state that the 

Respondents/Contemners received the copy of the judgment 

and order of the above case from the Hon'ble Tribunal 

registry and also by the hands of the applicants . But till 

today the respndents/cantemners have not taken any steps 

for implementation of the Judgment & 0 rder dated 10-6 ..97 

passed by this Hontble  Tribunal and hance petitioner has 

compelled to file this contempt petition before this 

contempt petition before this Hon'ble Tribunal seeking 

justice 

That your petitioner begs to state that 

/\P0CMJQ-9&.0F.? inspiti of a clear direction given by this Hon'ble 

Tribunal the respcndents/CofltemflerS have deliberately 

not complied with the judgment and Order with a motive 

behind no steps has yet been taken for payment of the 

allowance given by this Tribunal 	
(Contd.) 
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That your petitiOner begs to state that the 

Respondents/Contemners have shown complete disregard, 

disobedience tO this HOn'ble Tribunal's judgment and 

Order passed in the above case and they have not cared 

to carry Out the judgment/Order passed by the Honble 

Tribunal and this amount to seriOus contempt of court and 

as such they deserve the punishment for disobedience/ 

disregard shown to this HOntble Tribunal by not imple-

menting the judgment Of this HOn'ble Tribunal in C.A. 

No. 268 of 1996 

That your petitioner submits that unless the 

Respondents/Contemners are hold up in Case of contempt 

of court, the COntemner will not implement the 

judgment & Order passed by this Hon'ble Tribunal and 

as such it is a fit c9se that the Contemnars/Respondents 

should be directed to appear before the.Hon*ble Tribunal 

to explain as to why, they have not yet implement the 

judgment of this HOn'ble Tribunal 

.7) 	That your petitioner submits that all the 

respondents/contemners deliberately and intentionally 

disobeyed and dishonoured the judgment. and order passed 

by thu HOn'ble Tribunal and hence all of them are 

liable to be punished under the provisiOn Of contempt Of 

court proceedings. 

8) 	.. That your petitioner submits' that tk he has filed 

this petition bona .fide and for the ends of justice 

tJ 1?cd e2& Under the facts and circumstances 

mentioned above, it ig, therefore, respectfully 

prayed that your Lordship'0 may be pleased to 

admit this petition and issue C°ntempt Notice 

(Contd.) 
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to the Resporidents/Contemners to  show 

cause as to why they should not be punished 

under Section 1.7 of the Central Administrative 

Act, 1985 , Or pa ss  such any Other Order Or 

Orders, as the HOn'bln Tribunal may deem fit 

and proper • 

Further, it is also prayed that in 

view of the deliberate negligence and 

disobedience to carry Out the H°n'ble 

• 	Tribunal's order the contemner should •b 

asked to  appear in person before this HOn'ble 

Tribunal to explain as to why they shOuld 

not be p'unished'for Contempt of court. 	- 

And fDr this act of kindness  your  petitioner as in 

duty bound shall ever pray •. 



DRAFT CHARGE - 

The applicants eggrieved for non_compliance 

and non_payment of Additional R°use Rent Allowance of p. 

10% (Rupees Ten Percent) In terms of, H°n'ble Tribunal 

Judgment and order dated 10-697 passed in O.A. No, 

268 Of 1996 . The Contemners/Respondents have wilfully, 

deliberately violated the judgment and Order passed 

in G.A.  No.  268 of 1996 by not implementing the direc-

tion contined therein till date. kM2P Accordingly 

the Respondents/contemners are liable for cOntempt Of 

court proceeding and severe 'punishment thereof as 

provided for under the law. They may  also be directed 

'to appear in person and reply the charge Of this HOn'bje 

Tribunal • 

a.. Affidavit 

) 

a 
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ALLIDAVII 

I, 3190 Nomal Chandre De s , PeOn, serving' 

under the 0ffice of  the. Area Manager ,Canteen StOre 

Department ,C.S.D. Depot ,Army Supply Depot Road, 

P.C. Dimapur ,Nagaland do hereby solemnly affirm 

and declare a follows 

•Thatl am the applicant No.1 in the O.A. 

No. 268 of 1996 and also petitioner of the above 

Contempt petitiOn and as such, I am fully conversent 

with the facts and circumstahces of the case also 

being authorised I am competent to swear this 

affidavit on behalf Of all the applicants Of the 

C.A. No. 268 of 1996 

That the statements made in this petition 

in paragraphs 	 qjZ 6 	are true to 11 

knowledge ,those made in paragraphs 

Q are being matters of record are true t• 

my information derived therefØrom which I believe 

to be true and rest are ray humble submissions before 

this HOn'ble Court. 

And I sign this affidavit on this 

day of May ,1998 at Guwahati, 	' 

I e t if I d b y m 	 pj b ' 

1 	 Deponent 

Advocate . 

Solemnly affirmed before me by the 

fleponent who is identified by Mr. 

Adil Ahrned, Advocate. 
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• 	IN THE CENaAL 	W INISATIvE TRIBUNAL 

GUWAHATI BENCH 

Origitial App1i•c loriNo.2(6/96 and series 

D3te of dicision: 'this the .[Otdy of June1997 	
4 

(AT KOHIMA). 	 ,•• .. .' 

The Hónb1c Mr Just ice D.N. B!ruah,- Vice-Chairman 

The Hor'b1e Nc G. L. Sanglyine, Admi istrative Meftbe 
V. 

1. Original Applicatfon No2bb of 199b 
Shri Rain Bachan and i4 others 	. 	 - ....Applicants 
By Advocate Mr A. Nirned 

-versUs- 

Union of Injia and others 
By Advocate hr S. All,. Sr. C.G.S:C. 

Original Application No.268 ot 1996 
Shri Norr.31. Chana Dasand 55.others" 
By Advocate Mr A. Ahmed 

-versus- 

Union of India and othrs 

by Advocate iC S. .Alj, Sr. C.G.S.C: 

Origthai Applicati 	No.279 t 1996 
. 	 Shri D.D. BatachaJee and 31 pthers 

ByAdVocateMrA.Ahmed 
it 	

-vqrsus- 

• 	 Union ot India and others 

By Advocate Mr S. All, Sr. C.SC 

I. Original Application No.I of 19/ 

Shrj Hari Knishan Mazunar and 24 others 

- 
	By Advocate tr A. Ahrnod 

-versus- 

Union of india and others 
By Advocato Mr S. All, Sr.. •CG.S.C; 

5. Original Applcation No.14 ot,.f99 

Sini Jatin ClandraKa1jta 	19 thc:rs 
By Advocate fir A. IUr.cd 

... .Respondnts 

.Applicants 

P:e.pondents 

.Applicants 

.Respondents 

1k 

A$plicants 	I 

It 

.Respondents 

. .Applicants 

Union of India andotlrs 	
.... RCspOfldGflL5 

By Advocate Hr S. ,Uj, Sr. C.G.S.C. 

-: 



6 	oriinal rppiicatior 	0491f019 ' 

V  Shri Daniel $nga and 	1V,6 hers •,....AppliantS 

by Advocate Mr S. Sarm and' M r  B. Meha. V  

V -versus-V V  

Union oi.India and others 	 . 

By 
V 	

Advocate Mr G. Sarn, Addi. C.G.S.C. 

V  

7. Orgina1 Application No.87.0f 199'6 
V V 

Shri C.T. 	Balachandran and.321orhérs 	
V 	• ......Applicaflt5 

By Advocate Mr S. Sarma ad Mr B. Mhta 
\t 	l& r V 

-versus- 	V 

Union ot Intha ai 3 others Respondent" 

Sema, 	dl. C.G:S.C. ç•y Advocate Mr 	M 

8. Ciriginal Applicat.On.NO.45 of 1997 
V 	 V 

Snri L. Snashidh 	anNairard 9 others ,Applicaflts 

V  !2y /dvocte Mr S. Sarma and Mr B. Mehta 

Union of india and 	)thets 	
V Respondents 

V 

V 

By Advucate Mr. G. S,rma, Add. C.G.S.C. 

9. Original Application 'o.197 of 1996 

Shri P.C. George and( 	others Applicant.: 

by V 	Advocate Mr S. Sarn 	
V 

-versus- 	V V 

Union of India and :other 	 - ......Respondeflt 

By Advocate Mr,A.K. Chou 	ry. 	.ddl 	CG.S.C. 

V 	 Oricjinal 	AppiicatiOi No.2 	'f 1199 

Sh 	1ii1L1:l 	Dy 	and 	8 Ct.0 	Vj i.ppi icac': 

By 4dVOCitE. 	1 	.C., Srma i , 	Mr H. 	Talukdar 

-versus- V 
V 

Union o1: india and others esponder 

V 

' 	 1y Advocate 	rA.'K.ChO&f 	Addl.C.G.SC. Y1  
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• 	 . •. 

V 
• 

	

• 	* 	
. 

11. 	Origin1 	1pp1ication,No.l9'O 	of 	1996 

National 	L'ede,ratiori 	of 	Inormatiofl 	and 

rpidca3tincj 	ImpJoyoon, 	Ioorclar3hafl 	Kciidrct, 

14acj:1nnQ 	Uni 	, 	•rjt're111:(1 	by 	Uu 	t 
Sccrtary'-' 1.licio.. 

Mr 	A. 	I3eso,. 	working 	t1s . - ScIiior 	ErtgifleoLifly 

• 	Astt. 	(Group.C), 	.D,D.14.,.KOhima. 
. - I 	• 	......AppliCan,tS 

By Advocate Mr S 	Sarma arid Mr B. 	Mehta 

-versus- 
• 	 r 	'.... 

Union 	of 	india und others 	 RepondefltS 

By'Advocate 	Mr 	A.K.Choudhtry,Add1. 	CG.S.C. 

112. 	Original 	
Application 	Nol9l 	of 	1996 	I 

Shri. 	Kedolo 	Tep 	and 	16 	others 	...... Applicants 

By 	Advocate Mr S. 	Sarina 	and 	Mr 	B. 	Mehta 

• 	 • Union 	of 	india 	and 	others 	. 	.. 	 • . ,Respotdeflt3 

•. 	. By 	Advocate 	Mr 	A.K..ChpudhuVy, 	Addi. 	C.G.S.C. 

• 13. 	Original 	Appliation 	No.55 	of 	1997 	. 

1. 	Shri 	Rat-nan 	umar Deb, 

Secretary, 	AI1• 	India 	R.M.S. 	& 	Mail 

Motor 	Servico.Ernployoes Union and 

:'.-• 	•" '32 	others. 	- 	• 

'H 	2. 	hi 	Prasenjit 	Deb, 	S.A., 	Rai1a 	Mail 
• 	'Service 	Dirnáptr 	Ra.waySta,tiOfl, 

;. 	 Dithapur, 	NEga1ancL. 

. 	

icants 
- 

13yAdvocate 	Ir, N.tI. 	1rikha 
• 	 * 	. 

£. L .  
/ 

 - 

 

versu$.  

• "Union of 	India' 	nd others 	 .Respondets 

H 	 . By ,Advocate 	Mr •GSarrna1 	tddl. 	c.G.s.c:, 

14. 	Origin1 	App1ica,ton. No.192 	of 	1996. 	• 

1.' 	National'Federatiofl 	of 	,Info .rmatio,'i 	.' 
arid 	!3roadcastiflo 	Employees1 
I'd 	1nizi 	iado, 	Naqaland 	Unit, 
rrented 	•nit 	Secretacy 	- 	Mc  

2. 	t'r 	Kekolo 	Tep, 	Transmission 	Ex,CUr.iVe, 

• 

All 	India 	Radip, 	Kohirna, 	Nqaland 
•. 	 - ......Appl 	Cant. 

J•/ 	J%d'CC3L o 	Mr 	S. 	S.'t iina 	and 	Mr 	B. 	M&ita 

• 	 Vi 	 •-versw- 

Un ion 	f 	mdi a 	and 	th&r' 

Lv 	;u'.Jc( 	tu 	A - 	:. 	CiiodIiUryt 	Addi *  
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• 	
•' 

15, OriinaJ AL)I.II:.tLion 5Ho.2u OL. JY.)'/ 

Shri 3agdmba MaU, 
General Secretarc', Civil Audit & .Accouns 
Association, and 308 other eitipioyee ot 
the Of fice of the Accouñtnt General, 
z\onlrna, Nagaland . . 	 - 	 ....Applicants 

By Advocate Mr N.N, iikha 	 • 

_vQ1:suS_ 

Union ot 1nc313 and others 	 .. 

. . Re rpOncJents  
By Advocate Mr G. Sarn', Addi. C.G.SC. 

• 	 S  

' 	
• 	

• ' 	
ORDEl 

' 	 • 	 • 

' 

• 	''• 	 Dite ot c.3ecis,ion: 10-6-1997 
..--• 

Judqnr:de1iveed'in open court at 'Kohima (c•rcuat 

• 	• 	s1ttir). A1.1 the 	p:Ylicutions are dijposed ot. No order as to 

. 5 

• 	

41  —VICE c1AiflMN 
(A) 



• : 	
— 	 __________________________________ 

• 

\z 

All the above 	I)II 	101vc coi.mOft queSiwlis 

of la'v and similar facts. Therefore, we propose. to dispbse of 

J all the applicationsby this commoorcr. 	 -• 

2. 	iacts for thd purpose of disiosal of the applications 

arc: 	- 

The appliCantS are clnplOyCeS of the (3uvcriiinent of 

india working liidia' working in urioüs departments including 

Defence Dcpartinent, O.A.Nos.266/96, 20/96,279/96, 11 8/97 ad 

14/97 aie Dc'fcnce Civilian einpIoycs tinder the Mnistry of 

i):fence, O.A.Nos.91/96, 87/96, 45/7, 17/96 and 28196 are 

(.111 	bytes 	in 	I w 	St:bsidiry 	I nt ebb igence 	Rurenu 	Depar 	ment 	under 

the 	Ministry 	of 	l-tone 	Affairs, 	in 	O.A.No.190/96 	the 	tneiubrs 

•. of 	the 	applicant 	Association 	are 	employees 	under 	Doordarshan, 

'•'t 	••.•;• 
• Ministry 	of 	Information 	and 	Broadcasting, 	and 	'. 	present 	posted 

'\ 	4 

at 	Kohima, 	in 	O.A.No.191/96 	the 	applicants 	are 	employees 	of 

the 	Department 	of 	Census, 	Ministry 	of 	Hne 	Affairs, 	in 	O.A. 

No.55/97 the up'pticants arc employees unde 	Railway Mail Service 

under 	the 	Ministry, 	of 	çommun,icatiorl . 	in 	O.A.o. 192/9(3 	the 

members 	of 	Lite, applicant 	Union 	are eni';Ioyees of 	All 	India 	ludio, 

and 	in 	O.A.No:213/97 	the 	applicaiit' 	is 	an 	employee 	under 	the 

Comptroller and Auditorcueral.' 
"ii 

3. 	' • All 	the 	pplicants 	now 	posted 	in 	various 	parts 

of 	the 	State 	of 	Nagaland. 	"hey 	are, 	except 	the 	appii'carit 	in  

clainling 	11011se 	dent 	Allowance 	(l-lR'A 	for 

short) 	at 	the 	rate 	apl)iicubt( 	to 	the 	employees 	01 	'13' 	class 	c 

of 	the country on the basis of th e  Office Memorandum No. II () 1 3/2/ 

SG--LIhR) 	dated 	2:3.. 1986 	issued 	by 	the 	Joint 	Seretary 	to 	the 

Govcrilirefl 	of 	India, 	Mfttry 	of 	Firance 	(Deptt. 	of 	xpcndttureL 

Ne'.v  pOStCC in Nagaband. 
Dcliii, on the grounu .bat they huvc been  
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The President of lnha tSSUCd 0 i 1 , oider dated 8.1. 902 to the 

effect 	
e einploycCS t t&'l Departmen that th 	

t in the Nau Hills 

and Tuensang Area who were not provided with rent free quarterS 

would draw HRA at the rate applicable to the C ployceS of 

'l class cities of the country on the basis 1 Q.M.NO.2(22)1 

('Cd •2.b. 1900. 	
lo\ev(r, th. duthorities 'denied the sune to 

the crnp1ovtes 	Iiorwg the 	ircutar
lot  

aggrieved sonic of the emploYCeS approached this Tribunal 'and 

the Fribunul 	avc directioft to the uuoritieS o  p 	i-IRA to 

those applicants with etfec m 
Jro i8,I986. Being ied 

with the aforesaid order passed 
by this Tribunal in O.A.No.42() 

of 1989 S.K. Ghosh and others -vs- Union of 
indiU and others 

the respontleut filed SLP and in tt course the Supreme Court 

diSmiSSed the said St t (Civil Appeal No.2705 of 1991) at I inning 

the order of this Trbunal passed In O,A.NO.42(G) of 1989 with 

soffiC 
modil icutior. '\e quoCe the coiicluding portion of the 

• -' 	
:ftltPieu1t ci the I\peX "ourt passed in the above appeal: 

	

ee no tht'trflhiY - i 	the .jdtiC11 ;  - 

. ' \ - of the l'nibutt under appeal. No error wih 
the reasoning a'd the conclusion reached therein. 
We ate, t-towevC of th.e, view that the Tribunal 

• 	 "p' 	
has not 'justIfic. in 	runtng urrears of House 

Rent Allowance to the respondentS from Ma y  

• - 18, 1986. The r pondentS are entitled to the 
arrears only with effect from October 1, 1986 

when the recbnimendutiolt ul the lVth Central 

Pay çommissidn ere enforced. We direct 

accortlinglY nid moW y time order of the Tribunal 
to (hl'lt extClit. XIm uppeLrl thii fure Uipovd 

No costs." 	 - 

Eroin the udgiiient of the /.pcx Court qu9ed above,. .it is now 

) 	

weit estubhislci that the 	
npliyeCs posted in Nog4mnd Would 

I IRA us idicated iii ihe 	forcaid jud1;iiietmt. 

4. 'ftc suid udgI1iCl) relates to the empiQyCes Of tie 

1'ele on nUI11C ion and Post 31 Department. Later on, the civilian 

empiOyCCS 
of he Delenc Department as well as cinployee 

of the othec C partments J .f 'the Central Government who were 

not paid 1-1R'\, thccforC being aggrieved by the action oh the 

- 	 - 	' 	
respondents 

I 
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• 	respondents in refusing to give the benefit b f the I IRA in terms 

of the judgment of the Apex Court quoted above some employees 

approached this • Tribunal by hung several original 	ppllc'tms. 

All the applications were disposed of by this TriburLal by a common 

order doted 22.6.1995. In the said. order thiS Tribunal allowcd 

the original applications and directed t,he respondents to pay 

NRA to those apIicants. The Tribunal, in the aIocsa1a order, 

among others observed as follows: 

"1 .(a) House 	rent 	a1owanc4it 	the'" 
rate 	cipplicible to 	the. 	Centl 	Government 
employees 	in '13 1 	(131-B2) 	class 	cities/towns 
for 	the 	period from 	hIO. 1986 	or 	actual 	date 

o f 	imosi irig 	in NgaInd • 	if 	it 	is 	subsequent 
therein, 	as 	the 	case • in ty 	he 	uj)Lo 	26.2. 1991 
olld 	at 	time 	rate as 	mriav 	1e 	apphic'nhIe 	from 

time 	to 	ti Inc us 	from• 	1.3..1991 	on 1urds 	and 
continue to pay the 	sarn.é. 

'l't'ereult.cr 	tie 	civilian empioyee of 	Defence 	Deportment 	also 

claimed 	HRA 	on the 	basis 	of 	the sa1d 	judgment of 	the 	Apex 

Comirt 	and circular dated 23.9.1986 by moving vario. s applications )  

namely, O.A. No.124/95 and 	O,A.No. I 25/'35. 	This 'ribunmI 	by 	yet 

utiuther common order dated 	24.8. 1995 	i)115Sd 	ii, O.A.Nos. 124/95 

0 

"lb..... 

—.- 
V 

0 

and 125/95 allowed the applications directing the respondents 

to pay lilA to the Do1cnc' civilian employees 'osted in Nagalund 

in the same manner as ordered on 2.8:1995 ibove. These orders 

\\cIe , however, chahiened by the responde ts beIQre the Apex 

Court and L110. said appeals a1onwith 49re oihr appeals were 

disposed of by the Apex Court in C.A.N0.1592 of 199 dealing 

with Special (Duty) Alowznc nd • other allowances. however, 

time Apux Court did nt make. iiy re'1cen:e to HIM in the order 

: 	k 	nay. 	ct:i 	.i'. • t.' 

pasted in N.i 	laru are eai 	• 1-1 	\-. 

5. 	In •vi w of the bo ye zmd is the line of the Apex Co:ivt 

j'altiient 	am 	this 	ibuiV& ordem 	dated 22.8- 1995 passed in 

U.A.Ns.•1/9 I and utler 	we hold that all the aphcants in 

thu abayt.: original applications are cntitlt.: I to NRA at the rutt. 

up 1 1  cable........ 
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ul)plicahlo to i he Cntral Goveriiiicei'tt . employees of 'U' class 

of cities and towns [or, the period from 1.10.1 186 or from the 

• actual date of posting in Ngaland if the posting is subsequent 
OM 

to the sici Uute, as the case ii 	be, upto. 28.2.1991 and at the 

rate as may be a ppli cable from time to time from 1.3.1991 

onwards nd continue to pay the same till the said notification 

is in force. 

G. 	 AcoidinIy we direct the respondents to pay the 

appUeunts' HR 	us above nd this must be done as warly as 

possible, at any rate witliñ a period of three months from the 

date of receiptof the order 
1. 

• % 

.- 

7. 	In O.A.Nos.91/96, 87/96, 190/96, 191/96, 45/97, 192/96, 

I97/9 and 55/97, th pp1icunis uve a 156 claimed 10% cmpcnsu-  

t. oii ii lieu ol rent free a(:eiri niothttion. The (earned counsel 

0i Lht app( ieai i s subniL that this lriUunal in 0A.No.4 8/9 1 

and othcs hayc u1reu$ganted such compensaUon.Mr S. AU 
1 4 

Rai fltU Sr. C.G.S.C.. and. Mr G. Sarma, (earned Addi. C.G.S.C., 

du not dispute the same. . 

6. 	We huvegonethrojgh the order dated 22.8;'1995 passed 

III O.A.No, 46/91 and othe. in the said order this Tribunal, umong 

.hers, p3sd :the folhuw1.ng orddr': 

Li6'encp.  fct at the rate of 10% 
cf 'monthly (subici

~ ,  -io l  whei:e it  was  
prescribed at a Iescr ru. 1epe.id1ng upon 
he extent. df •Usic pay) with effect from 
7 1987 or actul date of postu 1ig in Nagaland 
if it is sbbeqünt thereto, as the case ma$', 
be, upto dat'e.and coatlnt&e 1  to pay the same 
until the concession is 'nbt hdrawn or nidifled 
by the C'ovtthiThe,nt. of •1nda or till rent Irec 

C(:oiui :t.dat in riot Provicjed." 

fhc aforsaid judgnent Cov erS the present cases 1,11so. Accordingly, 

we huh. that the upplictints ire ent ii led to get the coinpensut (iii 

lieu if • rent free uccou'udutjon in the manner indicatcd 

•1' 	•. 

in ........ 
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in 	said ordc. 

. 	Accordingly. we direct the respndents, to pa) to the 

ppIicaits 10°i compensation I rr lieu of rent free accomrnQdation 

as ubo;vc. 
This must be done, as early as possible, at any rote, 

within . a period of three months fron the date of receipt of 
this order. 

All the applicatjors are âccoringly disposed of. However,  

considering the êntirL fqcts and CIrurIistarfces of 
the case we 

•rnoke no order as to CdStS. 

CJ,BER (A) ii A'?. 	C 
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